
IN THE CENTIthL AUIIWISTRATIVE ThXBUNAL HYDERA 	BENCH AT HYDERABAD C1 

- 	C.?. 9/95 in 0.A.1104/93 	 - 
Sand 

M.A.346/95 in c.p.g/gs.. 
O.A.1104/93. 

Between; 	 o. sated. 21-4-95 

A.Narayana Rao. 

and 	
00 	 Applicant/Pets tioner 

1. Sri A.N.Sinha, General Manager, 
S.E.R1y1  Union of India, Calcutta-43. 

2. Sri U.V.N.Raju, Chief Project Manager, 
(S.E.Rty) Visakhapatnam. - 	- 

3. Sri T,Stanley Baby, Divisional. Railway Manager 
(Engg..) S.Lfl]Ly. Visakhepatnin. 

- 	 •. 	Respondent •  
For the Applicants - MX.Y.Subrahmanyam, Advocate. 
For the Respondents; Mr. N.Lrevraj, Sc for ilys. 
cORAM: 

THE HON BIJE MR.JUSTICE V.NEEIJADRI MO : VIcEcH1IR4M 
THE RON' BLE MR.R.RaNGARMAN s MEMBER(flq) 

The Tribunal made the follcwing Order: 
The learned counsel for the petitioner submitted 

that this C.?*  is not pressed at this stage with liberty to file an 
M.A. for implementation of the judgment to the extent that it is not 
yet implemented. Accordingly the C.P. is. dismissed. 

M.A. 346/9 5 has become infructuous as the C.? is dismi 

1puty Registrar (J)cc 

!kE Sri AJ.Sinha, Genera]. Manager, S.E. Rly/ Calcutta, 
Sri LV.N.Rajuj Chief Project Manager($.z•pjy) Vis&chapath 
Sri T.stanley Babu, Divisional. Railway Manager(Qgg.) 

S.E.flly, Vischapatnm. 
One copy to Mt. Y.Subrahinanya Narasu, Advocate, CAT.Hyd. 
One copy to-Mr. N.R.Devraj, SC for Rlys, CAT,Hyd. 
Oue spare copy. 
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